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Hon'ble Mr, Justice B.C. Saksena, y,C,

fion'ble Mr, S, Dayal, A.M;

Heard the Counsel for the a plicant, He stated

char the issuye involved in the present U,A, are covered

Ey the decision rendered by this TL;ibul"tal in 0.A
No. “7€§/q1' ﬁ S’jCWW ‘“M%i:‘::ded on 23 .9 'q,l' _
The U.A. J.s dismissed in the light of the observations
and findings recorded in the said 0, A,
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